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afFd 1 3@ IRFIR F el 36T gus 1 g A
gaeh, af a8 I A@fed R a1 § & a8 AWy 3Hhr
SRR & foar fRar a=—r a1 I1 3T 0 WY & FIRA fhd
el & [AaRd e & folT §3Ed @Fge dokdr skdr 2

(2)E—W(1)ﬁaﬁﬁwmm$@ﬁ§¢aﬁ,aﬁ
39 AfAfaTd & tha &g 3y fRelt Fuelr gant wka frar
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T g 3R FE @ifed g Sirar & f6 g Ry, sue & faher
e, geus, g T A= ISR Hr @eAfa T
AlATeIshelcT & AT 3HAI 398 & hordsd hdT I—-T AT ST
Thel &, @l T fAgerh, vavs, @it a1 3eg ARy off 39
R AT FAST TR AR dETER, 3w fawg FraTdr
o oot 3R 23T ford o= & faw el grem

FISESOT.- 3T YRT & FAISlAr & folg-

@) "HuE" ¥ s AT Fe g § 3k smd
P ®H, cAFAT P FIH IT IRCAT A AP,
e fAafaa g ar =g, afFEafed §;

@ B & O FH ‘A T wH @ P dARiegr
fFva g, 3R ofeaar & fody g9 ar et &
AT & d@ey #, 385 Fwad H FAERT
arell IS TETT 3TAYT &

22. 39t & AU gus- o w1 Y, 3@ AHIH &
el SR fRY I foRell fAcer ar Jmeer 1 3regarele el A
3R /AT & AT 3ooded AT § AT 38b 3eoded AT
3feleldTelel 1 GWRUT &Icl 8, of 38 38 fRfagad & el
IR IrRTET R g3 FAST SR AR QNfafg =) -

(i) 9¥H IWY & AU, TOE goIR 9T T A A,
AR

(i) TeATcadr AWy & fow, 0Ar 39 & FRET I
O A T B G FhIN AT AW & S U oG
¥UT dh g I AT ST &,
gs=irg g
23. IWET FT A~ Fig i FAATET, TRISIOT garT
I WO gaRT §Fgh §9 F rihd Rt i@y gam,
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f@a & & =i R Reema & o sg 3fREEa F e
gusHT fordl 319U T AT g1 9|

24, wiftreTor @1 fAfer- (1) o -Ta (EeTr 3R
gaer) gifeRtor fAfer & @A @ wiftesor v gye i @
(i) WWHER AT Fog WHR GaRT T o BT
AT fhegl 3eferl 3R KON AT WHR H g
TeAafa @ Ry facd oy @ oy = o
l;
(i) IIfORIOT GarT Utd FAES B, FHRT 3R
enf&aar = r; 3K
(iii) WIfOEROT g@aRT UH 3= Hdr & uied FHEd
l;
AT fRar SEm|
(2) g At 1 399N,

(i) oiffeoT & 3redst, deedr, afdg, sfoeiar 3k
3T FHARAT & dde, Hed 3R 377 aR&fAw
& o,

(i) 38 TR & e 3o Hedl & dgT &
wifRreRor & @ & fav; 3k

(iii) 39 IATTA qarr witea ket 3R wAer
FI gIed e & folv 399 g3,

& QT el T YA fohdm S|

(3) PR, 39-URT (2) & W3 (ii) 3R T3 (iii) 7 3fearad
Tdf H @ A & fov A & 3w @ dfa fafga s
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(4) A F1 YR el @87 @d # I AT TWHER
ganr fAfese forar S, fohar e

25. @ 3 Fodem.- (1) wiReor 0 gwg & 39w ol
A @, o fafga B S, FART o AR 3T gEIra HfFew!
N TWIM 3N Jo9d Higd, oGl HT Teh dli¥eh fdaror TR
FH|

(2) IIEOT & @ USIEAT & T Al ErhR/
ISTEATH & HIIEHR GaRT dlfbeh &9 & TUAET & IegeheT
gl 3R oI TudeT F HEY H I His off W WIiHIOT
GaRT He T g

(3) ISIEYATT & T FAETHETRRATALATT & HETAEThR
AR oifeor & @it dr JUdET & HIY H IFh gaNT
fAged 63 a3 foell cafdd &1 0 d9diem & d9w & agr
IRFR, fAAwfeEr IR TfeR grcd gie), T & g
HETOETHR/ASTEATT & FAGTIW@SRR Pl GIPRT @I 1 e
& G A gIod gl § 3R 38 AT &7 & wiftreor i qEch,
FeT T ART I AT AR AT T AT FA FT 7TRR
gl

(4) TSIEATT & T FAGTEIRRATSIEAT & HGTIEDPR
a1 38 fAffca 30 qanT Aged fher safda qarT gumvAToIT
IIfRIOT & @3l & ATY-ATY, 34 W Awer Rde, 3R s
gAR H TR W FY IS F AT yEdiad dRAs W)
TOSEIhRS AT ¥ & &, WHR H 33T FY IR 3R
THR 3oTh! T Ui o [aurT-Asel & THeT @aryaf|

(5) IITHOT, 3T-URT (4) & 3T 5T FUA-Asel &
AT RAC W S & qoaTd, TAROT & @i & -9
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TFIIET RAE 3R ToSErpRe AT Hl, TYOT FHI JqaBe |
SeraTeaT |

26. giffs RUE.- (1) WUl 9@« ay, 39 a¥y &
R 3 foRameRemat i T RUE SRR H0Em 3R afes RaE
T T A 3R O @ 3R 0 al@ @ A 3Ed g9 oS
fo fafgd forar Y TR & edd e 3R War 39 Rae
Fr T faUTT-ASe & dead & FHET I@ar|

(2) 3uumT (1) & fafdse RUE & Tga Iregurdl W
s ST ASTAT & FRTadT Hr TAfA, FRTTaTT F 3’
IR FfAFT afe FI5 &, & a1y Fafeaa i R et ik o
HHT & HRUT Teh TISCIRRS 9T, T afFAfad grem|

(3) WIT&RIT, 3T-9RT (1) & 3T To fQuA-FAsar &
FHeT RO @ I & 9R9ld, TAShRE A0 Afed RS,
9If8eoT T ATHEE IR SIdre|

27. &R @ fager- (1) R, wieor &
Afaera Fraet § S9d ae Ra siadfea &, g d @
graRer a7 g fAger Sl & el R o fAgen &
IAWOT Fel IR 3 W FRAE A & v gifdeor srey
gram|

(2) I IS 9T 35 g & o T ol foaeer o ap
Rd & Faftad Afderd AFer 3iddfed & af 39 W TWER FH
feTa wfeasw greml

28. wIfsIoT & 3Ireysr, Wewdl, AfAeRAY ik =
FHURGE & @F AaF QAL WO & IHCAE, T,
3fRT 3R 3T Faar, 3R 5@ ffaasE a1 ads I ™
fATaAr a1 _AfATAr garT Yeed fregt AfFadt 1 g el arelr
TS 3 SN, ARAT ~arT Giedr, 2023 (2023 &7 Feag
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I | 45) fr arRT 2 & WU (28) & AT oH
Tash FHST S|

29. gETEqds 1 At FNEE & fav waon- R safda
& favg 38 sffaga a1 adla s« arv fagar o fRAfagat &
3Gt & ITEROT H Fglaqash H A I fRY ST & faw
R Rl 99 & v, Rt =g § deg Fg arg,
e a1 3w e syafRar a8 fr s

30. AT @ AT AR~ (1) AR, ARG an,
g AT F Yol FEAedd el & fov @gd aer
Hehall|

(2) 51 3AFTH & 3T 9 T FHET HIA, 396
3H YR A JAlel & gATd JAMFT e, Tog fAUTT-AvsSe &
el & §HET, SI9 98 ¥F A @, dieg o &1 FoI FHemay &
foT, S T @9 A AT & Scallcd FAl A FATASC g Fahall, T
SEr AR Ife, 39 @7 f, OEH 7 59 9BR ™ T § a1 S
3T W T FANCT & qd T fAUTT-Avse &1 deaT W foredl
ff Pt F FIS o 3UEARUT FAT & IT T§ Thod T & &
T PE HEH A ST ST aifgu ar dcudrd 0 e
had VN 3UARd &9 & gardr gier a1, guneafa, 39 315
TSI T8T 81T, AT, VAT s 8 3UTecRoT AT STfdelaor 3
IefieT qg A Il fohell a1 A AT W A gfdend
AT sTgT STeldl|

(3) 37 3AfATa & 3efa s ™ TS Fue e
AR GaRT TSI H Fehrrd fohar Srem|

31. Rfasr saa A afFa.- wrfEreor, fRgEET gany,
38 FAfAaH & 3 Iuafd §aed a1 fohegl A & foT,
TaforsT 9T goham, St TIfIOT S T H, 39 JAHT & 3l
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3EhT AFAA & gANT R 3HR Fodl & fAaga & v
3MaRTS &

32. 3=y Ry &1 wsma.- (1) 3@ 3RFTE & 3u«y,
dHAT Yged TR 3wg Uew g & siafdse faelt st @
3EHIT QI §U Y oy g

(2) 38 IMRAATH & Uy dHAT Ydcd fohdl o 307
fafer & 3uayt & HfARea gt 38 rediwtor & =igr gl

33. wfsazal F Awor i afFa.- (1) 39 3T &
3udYl T FHT oAl H ARG FIS HSAS I gl ¢ ol I
WHR, Toqd H AT GaRT, TH 396 H Fehell S 36
FFTT T 3 7 &, S 3W FfeAs F TR & v
3TaeTS AT AT Jdid g

Wed 58 URT & IefeT g o e 0 JRfEgH &
IR T a@ T e ay¥ Fr AT & 9aTd el fohar A9

(2) 38 URT & T T Fr IR TS AT, 3Hh
3H YR IR Ry I & gdrd, JUneey oy, g faur-
HAUSH & Heel & HHET W S|
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322t 3R FROT F FUA

AT STl 6 HH! dTell A3 gl el & AT sochr g5
AT & @Y g AR AR i & S awdee g S Re-ufafes
IR S VT &l faffes deexi srdiq i, e, oo
aiftifcas s & g o & fov gfaaet &6 81 e
faclesl & RO, ol A Fufd deweqol 1 arfaeher eg-oter
HAY 3MThelel 2023 & 3ER, AT & 16 Seolish 3cdfeh
fFeIRd oot & | 359 Rear & [Qvy | gody &7 F &7
S F FH H, ToT WHN o, TSTEANT ¥-5fel (HIET0T 3R gaen)
oiftieRoT TUTT e &1 afaray fear g1 59 aifteeor &
IS, TSEAT Ao & AT -Sfel FHETLAT T HETOT 3T gaer
F & TG, 3o goy, R & AT & syore G @
3R, FEet 3R gl 3uAeT AR wte & faw, ot
Rl & 39AET & v gt T &« 3R 309 aefta fawar
& U fohar S g1 SEfAT, ToTeume $-5To (HETT 3R Jet)
IfIeRoT TS fohar ST g&dTiad &

I fate qafed 3eedl &1 Wit & fov sftad g

37T fadge sedd Bl

FepdTellel,
EE I E

e & 3Tede 207 & @Us (3) & 37t HeHARH Jsgare
AgleT fr fawifer)

(wfaferi: @ 9. 2(11) f[@f2/2024 SR, &Aiw 25 Jors, 2024
YW Fegdrera, st #790, Wi e wfe, geeee Fue @, saR)

AR & AU & 3eTeode 207 & @Us (3) & &I A,

H TSI - (FLETOT 3R aer) grirevor fa9aes, 2024 &
Wwﬁmaamﬁﬁwﬁﬁﬁmﬁﬁwﬁﬁrm@
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e A9er

A9 &1 @S 3, UoU -5 (TR0 3R vew)
giffremor Y TUUer 3R AIEe & T 3uey #Rar gl
qIfIRRoT I FTUIT R FRIOT & T 3uera fRar S arer
3Tadt 3R 3EEdl g, gud 9y & v, yRf@e 9 & FAT
196.26 oM@ TUY 3R 643.75 AW FUY Uaehfold fohdT IRT
QT@TF\"UT, ey a' Frefrer ET 3|T3ITIT, ar dg gALd <IT dgd
HLT|

Frog ATATe,
eI E [
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yrafoa fQuner gatt ArgeT

9gs & Arafaf@a gvs, afe sfefafFEa & aa &
ar, 0 @USt F AFEe aftid AT & TEY H, I5T WHR HI
Tga g9 & o 3R oifeeer & [faadw sa = & o
FAFT B, 37AT:-

TT WFR ()

10(2)

12(2)

12(4)

F oo A
ege R 9ed HeEdr 9 e mewEnt &
aaAfAde fr T [T e,

3regeT 3R 9o deEdl ¥ fHew deEdr F Add,
e 3R Qa1 & 3T [eua 3R od /R e,

37ETET IT Yoo Heed 8 Aed TEET Fl g et
F FIS 3T IR fAfgd war;

afga &1 add, Acd 3R Tqar & 3 ey 3R
erd fafea &

wifereRoT & JfUeREt 3R 3T FHAaRde w
ST Ade, Hed IR a1 & 37 Ay 3R oad
fafga &,

oo o-5Ter &ReforT 3R yey FRAfT 1w
CIGECEGI

gg {fa, ou Fefferor i 3mufcaar [_’RRET &
Srar 8, fafgd &,

gg Ifa, owa arr 12 $r 39-9rr (2) & e
Jqefie0l & MUR W, TIUHOT IeT & HeaR
el o 8 & fow gemaraens em, fafgd #e,



13(3)

14

16(2)

19

20(1)
25(1)

26(1)

30

26

g 9&9 3R Ofd, orad wifteor, WeR & 9@
FofAlesT W, Afed e, face S & @k,
fafgd e,

I & AT e FA & faw, gww, dfF AR
o fafgd e,

gg Ofd, foad witreor gqanr R aenia far
S, fafgd e,

foell cafbd a1 e qanT, Tftehd SR HIRa
o S 3R el & JrfaseAeT 9T dUr qd e
& foetr, ool Tl & fov f3er ar gers e
& fow enfEa, fafka v,

IoTfehd R & AHT & faU e fafge e,
vy IR B9, TEe @gfRa 9w iR 3w
FFIG W@ RN IR Jeleud Fied, of@h
T aRer durR fFar aen, [{ftd e,
fparpemdr fr a1 Rdic IR &= 3R sa*
WA R Se @ aRiE, ded w9 3R O,
fafga e,

AATTIT 30 JAHEIA F Al H dAifead
HT|

giferaor (Rfags)

T 9wy 3R 8fa, 9w ug IR MusSIar &
AUY N SREN 3N IH W gEaER FY ar,
ICIGIAAC TGS

0T gey 3R A, SEd 3regeT iR gesy awor
FT, AfAESe e,
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7(1) gifgreRor & @R garr afFadt & gaher 3R
Fedl & aTele fafAfése &,

7(3) IORRET 3R 3w wdeRge Agiea & s
& fow, 8fa 3R gaw IR e RfRfds
ERCIK

7(5) FEURT IR R, R TR fORRT a1 -5

[T, TAMHT AT JFRIIEART 897 A fondr fadwa
&1 fogerd faar S fafafése s,

7(6) WALET3, I-TEHR Hoad AT g geT
Eifddt @ IR 3R R, fAgEd e
R W @ & v [eya 3R od Rfatse

T,

8(1) dohl H FRARX & HIdeR & Ty H gfhar &
AT 1 g1t [AfAfese e,

31 HAIATT 59 AT qur dEF 9 T 37T

34y & 3N R_fFgs s

SETTAT Tedrlslel AT Yhfa & § 3N Fqeaa: @l
¥ fawat o g&fda B

FrogATelTd,
CEICUEEN]
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Bill No. 7 of 2024

(Authorised English Translation)

THE RAJASTHAN GROUND WATER (CONSERVATION
AND MANAGEMENT) AUTHORITY BILL, 2024

(To be introduced in the Rajasthan Legislativeehsisly)

A
Bill

to establish the Rajasthan Ground Water (Consemwatand
ManagementAuthority for conservation and management of
ground water resources within the State of Ramstor ensuring
the judicious, equitable and sustainable utilizataf ground water
resources through management, regulation therawfthe rates
for use of ground water abstraction and for mattemnected
therewith or incidental thereto.

Be it enacted by the Rajasthan State Legislaturéhén
Seventy-fifth Year of the Republic of India, asléoVs:—

1. Short title, extent and commencement.- (1) This Act
may be called the Rajasthan Ground Water (Consernvand
Management) Authority Act, 2024.

(2) It extends to the whole of the State of Rajasthan.

(3) It shall come into force on such date as thateSt
Government may, by notification in the Official Géte, appoint.

2. Definitions.- In this Act, unless the context otherwise
requires,-

(@) “Authority” means the Rajasthan Ground Water
(Conservation and Management) Authority establishedler
section 3;

(b) *“category of usage” means the use of grountemwa
resources for different purposes such as drinkidgmestic,
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irrigation, industrial or commercial purposes amdlides such
other purposes, as may be specified by the Authorit

(c) “Chairperson” means the Chairperson of thehAtity;

(d) “entity” means an organization or authorityaddished
under any law, including the Gram Panchayat, Parath&amiti,
Zila Parishad, Municipality and any other Authoritty Corporation
established by the Central Government or the Gaonem of
Rajasthan or any of its department;

(e) “Government” means the Government of the Sthte
Rajasthan;

(H “ground water” means water occurring undemiggural
state, where it exists below the surface in theezohsaturation
whereby it can be extracted through wells or arheomeans or
emerges as springs and base flows in streams\ag;ri

(9) “Member” means a Member of the Authority;

(h) “person” includes an individual, a companyire, an
association of individuals or a body of individyahether
incorporated or not;

(i) “prescribed” means prescribed by the rules enadder
this Act;

() “regulations” means the regulations made by th
Authority under this Act;

(k) “rules” means rules made under this Act;
() “State” means the State of Rajasthan;

(m) “Sub-surface entitlement” means an individuaBalk
Water Entitlement to a volumetric quantity of watiebe extracted
in the command area of the irrigation project frantube well,
bore well or other well or by any other means dfaotion of sub-
surface water or a group or field or wells duly alegally
permitted, registered and constructed in accordanth the
standards specified by the Authority;
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(n) “volumetric” means a measurement of water lo@ t
basis of volume;

(o) “water” means ground water; and

(p) “Water Infrastructure” means any water ext@ctor
harvesting or conservation structure.

3. Establishment and incorporation of Authority.- (1) The
Government shall, by notification in the OfficiabZette and with
effect from such date, as may be specified inntbtication,
establish, for the purposes of this Act, an Autlgdo be called the
Rajasthan Ground Water (Conservation and Management
Authority.

(2) The Authority shall be a body corporate by tieane
aforesaid, having perpetual succession and a comseah with
power to acquire, hold and dispose of property bhotbvable and
immovable, and to contract and do all things neagsdor the
purposes of this Act and shall by the said name osibe sued.

(3) The Authority shall consist of following mensyer
namely:-

1. person who has served as Chairperson;
Chief Secretary/ Additional
Chief Secretary/ Principal
Secretary/ Secretary to the
Government

2. the Secretary to the Ex-Officio
Government, Department  Member;
of Ground Water

3 the Secretary to the Ex-Officio
Government, Department of  Member;

Finance
4. the Chief Engineer, Ground Ex-Officio
Water Department, Member;

Rajasthan
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11.

12.

13.
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the Director/ Commissioner,
Agriculture Department,
Rajasthan

the Director/ Commissioner,

Horticulture  Department,
Rajasthan
the Member Secretary,

Rajasthan Pollution Control
Board

the Chief Engineer (Rural),
Public Health and
Engineering  Department,
Rajasthan

the Chief Engineer, Water
Resource Department,
Rajasthan

the Director/ Commissioner,
Industries Department,
Rajasthan

Director,
Water

the Regional
Central  Ground
Board, Rajasthan

the Principal Chief
Conservator of Forest,
Forest Department,
Rajasthan

two subject experts having
long standing  working
experience of ground water
management in the State of
Rajasthan

Ex-Officio
Member;

Ex-Officio
Member;

Ex-Officio
Member;

Ex-Officio
Member;

Ex-Officio

Member;

Ex-Officio
Member;

Ex-Officio
Member;

Ex-Officio
Member;

Member;
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14. Secretary, Rajasthan  Member-
Ground Water Secretary.
(Conservation and

Management) Authority

Explanation.- For the purposes of this sub-section, the
expression “Secretary to the Government” meansS3beretary to
the Government in-charge of a department and iredudn
Additional Chief Secretary and a Principal Secrgtavhen he is
in-charge of that department.

(4) The Chairperson and Members other than exdoffic
Members of the Authority shall be nominated byGleernment,
in the manner as may be prescribed.

(5) The Authority shall, within one month frone tthate of
occurrence of any vacancy by reason of death, negign or
removal of the Chairperson or Member and six mob#fsre the
end of tenure of any Member, make a reference ® th
Government for filling up of the vacancy.

(6) The head office of the Authority shall be @pda

4. Qualifications of Chairperson and Members.- (1) The
Chairperson of Authority shall be a person who bkaesved as
Chief Secretary/Additional Chief Secretary/ Priratifbecretary/
Secretary to the Government with having experiendie field of
Science and Technology/Engineering matters condedth water
resources management and administration.

(2) The members other than ex-officio members dhala
person of ability, integrity and standing, who hawenimum
experience of twenty year in dealing with managenoénwater
resources including Science, Technology or Engingematters
concerned with water resources.
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5. Term of office, salary and allowances and other
conditions of service of Chairperson and Membersother than
ex-officio members.- (1) No person shall serve as Chairperson or
Member after he has attained the age of sixty-fyears or
maximum two terms of three years, from the datembrch he
enters upon his office, whichever is earlier.

(2) The salary, allowances and other terms anditons
of service of the Chairperson and Members othar thaofficio
members shall be such, as may be prescribed.

(3) The Chairperson and Member shall, before ergeri
upon his office, make and subscribe to an oath fii€eo and
secrecy in such form and in such manner and befoih
Authority, as may be specified by regulations.

(4) Notwithstanding anything contained in sub-sei (1)
and (2), the Chairperson or any Member other thaoficio
member may,-

(i) relinquish his office by giving in writing, to the
Government, a notice of not less than three
months; or

(i) be removed from his office in accordance with
the provisions of section 6.

6. Removal of Chairperson or Member other than ex-
officio member.- (1) The Government may, institute an inquiry
and based on findings, by order, may remove froficegf the
Chairperson or any Member other than ex-officio rhemif the
Chairperson or such Member as the case may be,-

(i) has been adjudged an insolvent; or

(i) has been convicted of an offence which, ie th
opinion of the Government, involves moral
turpitude; or
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(i) has become physically or mentally incapabfe o
acting as Chairperson or Member; or

(iv) has acquired such financial or other integsis
likely to affect prejudicially his function as
Chairperson or Member; or

(v) has so abused his position as to render his

continuance in office prejudicial to the public
interest; or

(vi) if a declaration under sub-section (3) is fduo
be false or untrue; or

(vii) any other ground, as may be prescribed:

Provided that the Chairperson or any Member shatllbe
removed from his office under clauses (iv) to (wiithout being
given a reasonable opportunity of being heard.

(2) The Government may, during the period of inguas
mentioned in sub-section (1), against the Chaigrersr any
Member other than ex-officio member, suspend suwhirGerson
or Member from discharging the duties of his office

(3) The Chairperson and Members shall, as soonagsbe
after nomination and every year thereafter, makledaration, in
such form and manner, as may be specified by regot on the
extent of his interest, whether direct or indireoid whether
pecuniary or otherwise, concerning or related o dffairs of the
Authority and the declaration so made shall be qdaon the
website of the Authority.

7. Staff of Authority.- (1) The Government may appoint
Chief Engineer of Ground Water Department as Sagcredf the
Authority to exercise such powers and perform duelttions, as
may be specified by regulations. The post of Sacyethall be ex-
cadre post in Ground Water Department.
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(2) The salary, allowances and other terms anditond
of service of the Secretary, shall be such, asmegyrescribed.

(3) The Authority may with the prior approval ofeth
Government, appoint such officers and other staffuch manner
and with such qualifications and experience, as b@gpecified
by regulations.

(4) The salary, allowances payable to and othengeand
conditions of service of officers and other staffftioe Authority
shall be such, as may be prescribed.

(5) The Authority may, with the prior approval tie
Government, from time to time, depute any Goverrtnofficer or
appoint expert in the field of ground water secamiministration or
engineering, as deemed necessary, on temporary, laasmay be
specified by regulations.

(6) The Authority may, with the prior approval dfet
Government, appoint or hire, on such terms and itiond,
consultants, Non-Government Organization or theidypagencies
to assist the Authority to discharge its functions, temporary
basis, as may be specified by regulations.

8. Proceedings of Authority.- (1) The Authority shall meet
at the head office, at such time, as the Chairpensay direct and
shall observe such rules of procedure with regartie transaction
of business at its meetings, as may be specifigedpyiations.

(2) The quorum necessary for the transaction oinless at
a meeting of the Authority shall not less than dhied of its
members.

(3) The Chairperson, if he is unable to attend atmg of
the Authority, any other member nominated by thai@erson in
his behalf and, in the absence of such nominatiomh@re there is
no Chairperson, any Member chosen by the Membesept from
amongst themselves, shall preside over the meeting.
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(4) All issues which come up before any meetinghaf
Authority shall be decided by a majority of votdsttee Members
present and voting, and in the event of an equalityotes, the
Chairperson or the person presiding shall haveitie to exercise
a second or casting vote.

(5) Same as otherwise provided in sub-section €4gry
Member shall have one vote.

(6) In case the Chairperson is unable to perforsnduities
due to illness or otherwise for a period of mom@ntlone month, the
Government may nominate one of the Members to drgehthe
duties of the Chairperson till a Chairperson iscupied or he
rejoins office, as the case may be.

(7) All orders and decisions of the Authority shak
authenticated by the Secretary or any other offafehe Authority
duly authorized by the Chairperson in this behalf.

(8) If the Ex-officio Member is unable to attendeth
meeting of the Authority, he shall nominate anyaeff, not below
the rank of Deputy Secretary, to attend the meeting

9. Vacancy not to invalidate act or proceedings.- No act
or proceedings of the Authority shall be questiomedshall be
invalidated merely on the ground of the existentany vacancy
or defect in the constitution of the Authority.

10. District Ground Water Conservation and
Management Committee.- (1) There shall be a District Ground
Water Conservation and Management Committee at desthct
of the State, which shall prepare District Groundat&y
Conservation and Management Plan.

(2) The composition of the District Ground Water
Conservation and Management Committee shall be, agimay
be prescribed.

(3) The District Ground Water Conservation and
Management Committee shall submit the District GobWater
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Conservation and Management Plan to Ground Watpeaiaent
and shall execute all the directions of Authoribdar section 13.

11. State Ground Water Conservation and M anagement
Plan.- (1) The Ground Water Department in consultationhwi
other aligned departments shall prepare the Stabeir@d Water
Conservation and Management Plan taking into adcoun
progressively available information regarding watesources,
including aquifer:

Provided that before finalizing the State Groundt&¥Wa
Conservation and Management Plan the Ground Wagpai@ment
shall submit the Plan to the Authority for evaloati

(2) The Authority shall evaluate and appraise thateS
Ground Water Conservation and Management Plan.

(3) The objectives of the Ground Water Conservatiod
Management Plan shall be attainment of augmentatid&round
Water Resources for sustainability and their mamesge.

12. Review of State Ground Water Conservation and
Management Plan.- (1) The Authority shall review, within three
years from the notification issued under sub-sacfij of section
3, and as and when required thereafter, the GroWater
Conservation and Management Plan for the State.

(2) The Government may, on the recommendation ef th
Authority, if deemed necessary, divide the Stat® idifferent
categories other than Ground Water Resource Estimat
Committee guidelines based on the trend of grouatemievel
depletion, the level of water table, quality of gmd water,
availability of surface water or other relevanttenia, as it may
deem appropriate in view of the local conditions:

Provided that the categorisation shall not takesaff
unless a notice in this regard is published aneatigns, if any,
are decided in such manner, as may be prescribed.
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(3) The Authority may, with prior approval of the
Government, conduct or cause to be conducted, dprmmaat such
periods, as the Authority may deem necessary, §tldies for the
purpose of categorisation of the State into zorfegraund water
resource potential, usage and recharge.

(4) Based on the categorisation under sub-secfipntlie
Authority shall suggest/advise for any area witte State in such
manner, as may be prescribed and it shall coveasgkcts of
demand and supply of water for various purposes.

(5) The Authority shall place advice/suggestionfoisethe
Government or any authority authorised by the Gowent in this
behalf, which may, with such modifications as degmecessary,
approve it within a period of six months from thetel of approval
of aforesaid modifications.

13. Powers, functions and duties of Authority.- (1) The
Authority shall prepare and get approved a fram&wosm the
Government, for granting permissions under sectldnor to
achieve any other purposes of this Act.

(2) The Authority shall evaluate and appraise thateS
Ground Water Conservation and Management Plan wdwsived
from the Ground Water Department. It shall reviée Plan as and
when required.

(3) The Authority may, with prior approval of the
Government, issue directions, by giving noticeaify, in such
form and in such manner, as may be prescribed rdegathe
development, use, conservation and managemenioahdrwater
resources in accordance with the Ground Water €wason and
Management Plan which may include the followingnedy:-

(a) conditions for operation of existing ground water
extracting structures and their regularization;
(b) restrictions on the utilization of ground water;



(©)

(d)

(€)

(f)

(9)

(h)

(i)
()
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specifying areas in which the ground water users
including industrial operations or processes
utilizing ground water shall not be carried out or
shall be carried out subject to certain conditions
and safeguards;

registration of all types of drilling rigs with ¢h
authority or with such entity, as may be specified
by the authority within a given period;

drilled or already dug structures for extractidn o
ground water without registration;

users drawing ground water through energies
means to register the extraction structure with the
Authority or with such entity, as may be specified
by the Authority within a given period;

efficient use of ground water and to minimize the
wastage or misuse of water and to promote
recycling and reuse of water,

installation and maintenance of instruments for
measuring the quality and level of ground water
and for volumetric measurement of the quantum of
ground water extraction among various stake
holders;

water conservation and ground water recharge,
including rainwater harvesting;

any other directions, as may be considered
necessary to achieve the objectives of this Act.

(4) The Authority may, publish or cause to be pslxid
such reports to disseminate scientific data andrinétion to
generate public awareness about ground water amsd it

management.

(5) The Authority shall make recommendations to the
Government for the establishment of a system fdoreament,
monitoring and measurement of the quality and tgpeground
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water use in compliance with the entitlements asied by the
Authority.

(6) The Authority shall recommend Bulk Water
Entitlements for rural water supply, municipal wasupply or
industrial /commercial water supply.

(7) The Authority shall have the power to tak@-moto
cognizance of any subject dealing with or involvogrgund water
and issue directions with prior approval of the &wovnent.

14. Permissions.- Any entity or person, who intends to use
ground water shall apply to the Authority, in sdohm and in such
manner, along with such fee, for permissions fayppsed and
existing ground water extraction structures, as bwprescribed.

15. Relaxation of restrictions.- The Government may, in
consultation with the Authority, by notification ithe Official
Gazette, relax any restriction imposed under tlus A

16. Tariff for use or disposal of ground water.- (1) The
Authority shall recommend to the Government, dftéor all uses
of ground water.

(2) The tariff shall be determined by the Authomtyd shall
be based on the principles of economy, efficiereguity and
sustainability, in such manner, as may be prestrides far as
possible, the tariff shall be based on volumetreasurements of
water consumption and shall be designed reasonably.

(3) The tariff shall be revised as per need/prawail
circumstances after approval of the Government.

17. Power of Authority to appoint Enquiry Officer.- (1)
The Authority may appoint any of its officers om, ¢onsultation
with the Government, such officer as may be noremhdiy the
Government, as Enquiry Officer for the purposesnaiking any
inquiry under this Act:
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Provided that nothing in this section shall prevém
Authority to conduct any inquiry on its own.

(2) The Authority or the Enquiry Officer appointeeder
sub-section (1), shall have the powers as are d@sta civil court
under the Code of Civil Procedure, 1908 (Centrat No. 5 of
1908) in respect of the following matters, namely:-

() summoning and enforcing the attendance of any
person and examining him on oath;

(i) requiring the discovery and production of
documents;

(iii) receiving evidence on affidavits;

(iv) requisitioning any public record or copy thefe
from any court or office;

(v) issuing summons for examination of witnesses.

(3) The Enquiry Officer shall, on conclusion of tinquiry,
present his report to the Authority:

Provided that the Enquiry Officer shall, submiteirn
report to the Authority, as and when required ey Aluthority.

(4) The Authority may, on the conclusion of the uirg,
made by the Authority or on receipt of the finalioterim report
from the Enquiry Officer, take such action as iemhs fit, subject
to the provisions of this Act.

18. Powe of entry and inspection.- Any person
appointed as Enquiry Officer or any officer nomethtby the
Government under section 17, shall have the tiglenter, at all
reasonable times with such assistance, as he magideo
necessary, any place for the purpose of determintregher and, if
so, in what manner, orders or directions given ty Authority
under this Act are being complied with.
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19. Unauthorized acts.- A person or entity shall be liable
for such penalty, as may be prescribed, for unaisbd acts, if
such person or entity,-

(i)

(ii)

(iii)

(iv)

v)

(vi)

(vii)

constructs or installs new ground water exioact
structure or makes alterations in existing struegur
without permission in such areas where such
permission is required under the provisions of this
Act;

violates any terms and conditions imposed hg t
Authority under the provisions of this Act;

exploits or degrades or pollutes the quabfyground
water or harms or causes to be harmed in order to
degrade the quality of ground water;

drills or digs for extraction of ground watesthout
prior permission, as may be prescribed;

causes hindrance or abets hindrance in the svofk
water infrastructure;

damages or caused to be damaged or abet tagkam
any water infrastructure; and

commits such acts or violates such conditjons
may be prescribed.

20. Compounding of unauthorized acts- (1) The
Authority may compound an unauthorized act on payroé such
penalty, as may be prescribed. The amount of persdlall be
deposited with the Authority.

(2) On payment of penalty referred to under sulisec
(1), no further proceedings shall be taken agathst person
committing unauthorized acts, in respect of theesatt and any
proceedings, if already taken or initiated, shi@hd abated.

21. Offences by companies.- (1) Where an offence under
this Act has been committed by a company, evergguerwho at
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the time, when the offence was committed was irrgéhaf and
was responsible to the company for the conductusiness of the
company, as well as the company, shall be deembd tilty of

the offence and shall be liable to be proceedednsigand

punished accordingly:

Provided that nothing contained in this sub-sectball
render any such person liable to any punishmentiged in this
Act, if he proves that the offence was committedhaut his
knowledge or that he has exercised all due diliggngrevent the
commission of such offence.

(2) Notwithstanding anything contained in sub-s&tt{l),
where an offence under this Act has been committyeal company
and it is proved that the offence has been comdhitéh the
consent or connivance of, or is attributable toy maglect on the
part of any director, manager, secretary or otlécev of the
company, such director, manager, secretary or aiffmer shall
also be deemed to be guilty of the offence and $&ealiable to be
proceeded against and punished accordingly.

Explanation.- For the purposes of this section-

(@) “company” means a body corporate and includes a
firm or association of persons or body of individya
whether incorporated or not;

(b) *“director” in relation to a firm, means a patnn the
firm and in relation to any association of persons
body of individuals, means any member controlling
the affairs thereof.

22. Punishment for offences.- Whoever fails to comply
with or contravenes any direction or order issueden this Act or
abets the contravention or non-compliance therebiall be
deemed to have committed an offence under thisaAdtshall, on
conviction, be punishable,-
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(i) for the first offence, with a fine upto fiftyhbusand
rupees; and

(i) for the subsequent offence, with an imprisontier a
term which may extend to six months or with fine
which may extend to one lakh rupees, or both.

23. Cognizance of offences- No court shall take
cognizance of an offence punishable under thisekcept upon a
complaint, in writing, made by the Authority or ayy officer duly
authorized by the Authority.

24. Fund of Authority.- (1) The Authority shall have and
maintain a separate Fund to be called the Rajasihannd Water
(Conservation and Management) Authority Fund to cWhithe
following shall be credited, namely:-

(i)

(ii)

any grants and loans made to the Authority by
the Government or Central Government or loans
from any financial agency with the prior
concurrence of the Government;

all fees, charges and penalty received by the
Authority; and

(i) all sums received by the Authority from such

other sources, as may be decided by the
Government.

(2) The Fund shall be applied for meeting,-

(i)

(ii)

(iii)

the salary, allowances and other remuneraifon
the Chairperson, Members, Secretary, officers
and other employees of the Authority;

the expenses of the Authority in the discleaa]
its functions under this Act; and

the expenses incurred to achieve the objaots
purposes authorised by this Act.
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(3) The Government shall prescribe the manner plyap
the Fund for meeting the expenses mentioned inseldii) and
clause (iii) of sub-section (2).

(4) The Fund shall be maintained in a Personal Biepo
Account or as directed by the Government.

25. Accounts and Audit.- (1) The Authority shall maintain
proper accounts and other relevant records ancapegn annual
statement of accounts including the balance sinesich form and
manner, as may be prescribed.

(2) The accounts of the Authority shall be subjectaudit
annually by the Principal Accountant General of d3tjan/
Accountant General of Rajasthan and any expenditagred in
connection with such audit shall be payable byAtthority.

(3) The Principal Accountant General of Rajasthan/

Accountant General of Rajasthan and any personifggoby him
in connection with the audit of accounts of the kfarity shall have
the same rights, privileges and Authority in conrmecwith such
audit as the Principal Accountant General of Rbpmst
Accountant General of Rajasthan has in connectidim thre audit
of the Government accounts and in particular, shale right to
demand the production of books, accounts, connecterthers
and other documents and papers and to inspectffice of the
Authority.

(4) The accounts of the Authority as certified byt
Principal Accountant General of Rajasthan/ Acconin@General of
Rajasthan or any person appointed by him in thimlig¢ogether
with the audit report thereon and an explanatorynorandum on
the action so taken or proposed to be taken sleallobwvarded
annually to the Government and the Government stalke a
copy of the same to be laid before the House of $hate
Legislature.
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(5) The Authority shall cause the accounts of thueharity
together with the audit report and the explanatogmorandum to
be placed on the website of the Authority after rdqgort has been
laid before the House of the State Legislature ursdd-section

(4).

26. Annual Report.- (1) The Authority shall prepare for
every year a report of its activities during thaay and submit the
annual report to the Government in such form andmaaand on
or before such date, as may be prescribed and tver@ment
shall cause the report to be laid before the Hafsthe State
Legislature.

(2) The report referred to in sub-section (1) shedlude an
explanatory memorandum on the status of implemientadf the
annual plan of action on relief measures, schemmgdemented
along with gaps and shortfalls, if any, in implernaion and
reasons for such shortfall.

(3) The Authority shall cause the report togethéhvhe
explanatory memorandum to be placed on the welditéhe
Authority after the report has been laid before Hmise of the
State Legislature under sub-section (1).

27. Directions by Government.- (1) The Government may
issue to the Authority such general or specialdtioas in writing
in matters of policy involving public interest arkde Authority
shall be bound to follow and act upon such direxgio

(2) If any question arises as to whether any sudttibn
relates to a matter of policy involving public irget, the decision
of the Government thereon shall be final.

28. Chairperson, Members, officers and other staff of
the Authority to be public servants.- The Chairperson, Members,
officers and other employees of the Authoatyl every other
officer exercising any of the powers conferred g tAct or rules
or regulations made thereunder, shall be deemdakta public
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servant within the meaning of clause (28) of sectd of the
Bharatiya Nyaya Sanhita, 2023 (Central Act No. #3a23).

29. Protection of action taken in good faith.- No suit,
prosecution or other legal proceedings shall ligiregy any person
for anything done or intended to be done in godith fa pursuance
of the provisions of this Act or rules or regulaiso made
thereunder.

30. Power to make rules.- (1) The Government may, by
notification, make rules for carrying out the pusps of this Act.

(2) All rules made under this Act shall be laid,sa®n as
may be after they are so made, before the HoustheofState
Legislature, while it is in session for a totalipdrof fourteen days
which may be comprised in one session or in twocessive
sessions, and if before the expiry of the sessionhich they are
so laid, or of the session immediately followinige tHouse of the
State Legislature makes any modifications in anguath rules, or
resolves that any such rule should not be maddy mules shall
thereafter have effect only in such modified formbe no effect,
as the case may be, so however that any such wetdhfi or
annulment shall be without prejudice to the vajidif anything
previously done thereunder.

(3) Every rule made under this Act shall be pulddiby
the State Government in the Official Gazette.

31. Power to make regulations.- The Authority may, by
notification, make regulations for all or any oétmatters provided
under this Act which in the opinion of the Authgriire necessary
for the exercise of its powers and the dischargésofunctions
under this Act.

32. Effect of other laws.- (1) The provision of this Act
shall have effect, notwithstanding anything incetesit therewith
contained in any other State law for the time bemigrce.
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(2) The provision of this Act shall be in additimand not
in derogation of the provisions of any other law tiwe time being
in force.

33. Power to remove difficulties.- (1) If any difficulty
arises in giving effect to the provisions of thictAthe State
Government may, by notification in the Official &dte, make
such provisions, not inconsistent with this Act, sdeems
necessary or expedient for removing the difficulty:

Provided that no order under this section shallntzle
after expiry of two years from the date of the coenoement of
this Act.

(2) Every notification issued under this sectioralshas
soon as may be after it is issued, be laid befoeeHouse of State
Legislature.



49

STATEMENT OF OBJECTSAND REASONS

Rajasthan is a water scarce State. With increatamgand
for water there is an imbalance between demandapply which
is deepening day by day. There are competing desnmdvater
amongst various sectors i.e. Agriculture, Induktr2omestic,
Commercial etc. Due to over exploitation, the gitwaof ground
water is precarious. According to Dynamic Ground t&Va
Resource Assessment 2023, 16 Blocks of State arever
exploited category. In order to effectively addrebe above
concern, the State Government has decided to satR@asthan
Ground Water (Conservation and Management) Authofihis
Authority is to be established for conservation amhagement of
ground water resources within the State of Rajastbaensuring
the judicious, equitable and sustainable utilizatdd ground water
resources through management, regulation theneahd rates for
use of ground water abstraction and for matteegirg to. Thus, it
is proposed to set up the Rajasthan Ground Watenggvation
and Management) Authority.

The Bill seeks to achieve the aforesaid objective.
Hence the BiIll.

FogdTelTdl,

Minister Incharge.

T & 3eTede 207 & @Us (3) & 3IrtleT AgrATRA Tsgurel
AgeT Fr RAwiiRer

(wfafafd: dear 9. 2(11) fafy2/2024 SR, eiw 25 Jors, 2024
YE: Feearend, For) #@AA, ARfA: worw wfe, terewe R @, sAR)

HRA & AU & 3ffede 207 & WU (3) & & &,
H TS H-FTT (FRETOT 3 geer) iftieneor faees, 2024
Toreate faure @ A faurme fod ey & fAwier e g
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FINANCIAL MEMORANDUM

Clause 3 of the Bill provides for establishment and
incorporation as Rajasthan Ground Water (Consemvatnd
Management) Authority. The non-recurring and reogrr
expenditure to be incurred for establishment amgtfoning of the
Authority is estimated to be initially rupees 19%.Rakh and
rupees 643.75 Lakh respectively for the first y8dre Authority
shall bear all the expenditures once it comesfimationing.

FaITelTd,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED

LEGISLATION

The following clauses of the Bill, if enacted, dreghpower
the State Government to make rules and Authorityntake
regulations with regard to the matters mentionedireg such

clauses, namely:-

State Government (Rules)

Clause
3(4)

5(2)

6(1)(vii)

7(2)

7(4)

10(2)

12(2)

12(4)

13(3)

With respect to

prescribing the manner in which Chairperson
and Members other than ex-officio members
shall be nominated;

prescribing salary, allowances and other
terms and conditions of Chairperson and
Members other than ex-officio members;
prescribing any other ground for remowl
Chairperson or Member other than ex-officio
members;

prescribing salary, allowances and other
terms and conditions of service of Secretary;
prescribing salary, allowances payable to and
other terms and conditions of service of
officers and other staff of the Authority;
prescribing the composition of the District
Ground Water Conservation and
Management Committee;

prescribing the manner in which the
objections to categorisation are decided;
based on the categorisation under sub-section
(2) of section 12, prescribing the manner in
which the Authority shall suggest/advise for
any area within the State;

prescribing the form and manner in which the



14
16(2)

19

20(1)

25(1)

26(1)

30
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Authority may, with prior approval of the
Government, issue directions, by giving
notice;

prescribing the form, manner and fee for
making an application for permissions;
prescribing the manner in which the tariff
shall be determined by the Authority;
prescribing the penalty for commission of
unauthorised acts and violation of conditions
by a person or entity and prescribing for
drills or digs for extraction of ground water
without prior permission;

prescribing the penalty for compounding an
unauthorised act;

prescribing the form and manner for
maintaining proper account and other records
and prepare an annual statement of account
including the balance sheet;

prescribing the form and manner for
preparing annual report of activities and date
for its submission;

generally carrying out the purposes of this
Act.

Authority (Regulations)

5(3)

6(3)

7(1)

7(3)

specifying the form and manner in which an
oath of office and secrecy to be made and
subscribed;

specifying the form and manner in which a
declaration to be made by the Chairperson and
Members;

specifying the powers to be exercised and
functions to be performed by the Secretary of
the Authority;

specifying the manner and qualifications and
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experience for officers and other staff to be
appointed,;

7(5) specifying any Government officer or expert in
the field of ground water sector, administration
or engineer to be appointed on temporary basis;

7(6) specifying the terms and conditions on which
consultants, Non-Government Organization or
third party agencies to be appointed or hired on
temporary basis;

8(1) specifying the rules of procedure, with regard
to the transaction of business at the meetings,
to be observed,

31 generally to make regulations subject to the
other provisions of this Act and the rules made
thereunder.

The proposed delegation is of normal characterralades
mainly to the matters of detalil.

FadTelTdl,

Minister Incharge.
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Bill No. 7 of 2024

THE RAJASTHAN GROUND WATER (CONSERVATION
AND MANAGEMENT) AUTHORITY BILL, 2024

(To beintroduced in the Rajasthan L egidative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

A

Bill

to establish the Rajasthan Ground Water (Consemwatand
Management Authority for conservation and management of
ground water resources within the State of Ramstor ensuring
the judicious, equitable and sustainable utilizataf ground water
resources through management, regulation therawfthe rates
for use of ground water abstraction and for mattemnected
therewith or incidental thereto.

(To beintroduced in the Rajasthan L egidative Assembly)

MAHAVEER PRASAD SHARMA,
Principal Secretary.

(Kanhaiyalal Minister -1 ncharge)
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2024 T RY9Ys 4. 7

TSTEYT $-5Tel (WRET0T 3R waer) wiferssor f@dass, 2024

(StefF TereuTer faurer wom F qrenfa frar smrem)
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